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Gen. Dis.

SHRI PRANAB KUMAR MUKHER-
JEE; Under Section 51 of the Union
Territories Act this 13 not reguired to
be laid on the Table of the House.
There is no legal compulsion to lay
it on the Table of the House, That is
why it has not been done.

SHRI SEZHIYAN: Sir, we are not
satisfled about if. He says, there 1s
no compulsion. Ir. that case why it
was placed on 28th March? Regard.
ing Presidential Order of 20th March
Seeking to  withdraw about Rs. 65
crores from the Consclidated Fund
of Pondicherry what happened? ‘They
were opposed again and agamm; but
they were coming again and again to
place it on the Ta"le of the House.

MR. SPEAKFR: 1 cxamuned  this
thing. T examuned this this morning
also. And, after hearing the Minister.
again 1 come tn the same c¢rntlusion,
that this should have been laid before
the House. If vou go wmto technicah-
ties there 18 no ond tn ths,

SHRI PRANAB KUMAR MUKUER-
JEE: ¥ submut tu vour direction, Sir.

MR. SPEAKER; Budget, finsuce, this
and that-—-on  these, it 15 as you
know, the casic right of ParLament
to know about these things.

Of course, ail other matters can Le
remedied or 1cctified. But, this 15 a
basic matter. And st the earliest that
should come betore Parhament. But,
if you go on defending it, there is no
end to it.

SHRI PRANAB KUMAR MUKHER.
JEE: I beg to present a statement
showing Suppl‘ememary Demands for
Grantg in respect of the Union terri-
;ory of Pondicherry for the year 1974.
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TOBACCO CESS BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Sir, I beg to move for leave to
introduce a Bill for the levy and
collection, by way of cess, of a dutly of
excise on virglnia tobacco and a duty
of customs on tobacco, for the develop.-
ment of tobacco industry and for
matters connected therewith.

MR. SPEAKER: The question is:
“That leave be granted to intro-
duce a Bill for the levy and collec.
tion, by way of cess, »f a duty of
excise on virginia tobacco and a
duty,‘of customs on tobacco, for the
development of tobacco industry and
for matters connecled therewith.”

The motion was adopted.

SHRTI VISHWANATH PRATAP
SINGH: Sir. 1 introducet the Bill.

13.37 hrs.

RATLWAY RUDGET 1975-76-—GENE-
RAL DISCUSSION—contd.

MR. SPEAKER. Now, the Minister
will reply o the debate. Shri Tripathl

SHRI B. V. NAIK (Kanara): Sir,
there 1s a long List waiting.

MR. SPEAKER: 1 am surrv. JAl-
ready three (days are over.

SHRI B V. NAIK. Still you have
got one hour.

MR. SPEAKER: The Business An-
wisory Commultee fixed the time. U
1t goes beyony that. I am not hound
to accommoduie all of them.

SHRI B. V. NAIK: Sir, it is still
possible. .

MR. SPEAKER: We cap accommo-
date you all when the dJdemands for
grants come up. I shall try to accom-
modate all of you.
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